
- PUNJAB PUNJAB POLLUTION CONTROL BOARD 
Regional Office, Ferozepur Road, Near Dhara Singh Colony, St. No. 2, Faridkot 

Email: ppcbfdk@yaho0.com 

No6o F Throughe-mail Dated c912/222 

To 

The Registrar, 
Hon'ble National Green Tribunal, 
New Delhi. 

Subject: Status report in the matter of O.A. No. 346 of 2022 in the 
matter of H.C. Arora Vs State of Punjab && Ors. 

Reference: Order dated 17.05.2022 and 21.09.2022 of the Hon'ble NGT, 
New Delhi in the subject cited application. 

Please find enclosed a status report by Punjab Pollution Control 

Board, Nodal Agency in this case on behalf of Joint Committee in O.A. No. 346 

of 2022 titled as H.C. Arora Vs State of Punjab & Ors for consideration of 

Hon'ble National Green Tribunal please. 

DA: As above 
Jn 

Environmental Engineer 
Regionat office, Faridkot 



Report of Joint Committee 

(constituted by Hon'ble NGT in O.A. No. 346 of 2022 in the matter of H.C. Arora 
Vs State of Punjab & Ors). 

Background of the case 

On the basis of a news report dated 1.5.2022 published in the Times of India, Sh. H.C 
Arora has filed an application before the Hon 'ble National Green Tribunal with 

photographs, thereby seeking issuance of directions to the respondents or to any other 
agency tor inquiring into the cause for serious deformities and disorders in about 40 

children of village Dharangwala, T'ehsil Abohar, District Pazilka, most probably 
because of the contaminated canal water consumed by the children and for preventing 
the occurrence of such deformities and disorders in the bodies of the children in the 

aforesaid village Dharangwala, Tehsil Abohar, District Fazilka. 

The applicant has submitted before the Hon ble Tribunal that 

contaminated water coming from Abohar Branch of Sirhind Feeder Canal is causing 

havoc to the citrus fruit crops in aforesaid village and the citrus trees have stopped 

bearing fruits. The children of aforesaid village are suffering from deformities on 

account of use of contaminated water which they get through the water works from 

Abohar Branch of Sirhind Feeder Canal which requires confirmation by the health 

authorities. 

Orders passed by the Hon'ble National Green Tribunal 

Order dated 17.5.2022 

After consideration of the matter, the Hon'ble National Green Tribunal 

was pleased to constitute a Joint Committee of State Pollution Control Board, Chief 

Medical Officer and Deputy Commissioner, Fazilka vide order dated 17.5.2022 and 

called a factual and action taken report in the matter within two months. The relevant 

part of the order dated 17.5.2022 is reproduced herein below: 

"4. We accordingly constitute Joint Committee of State PCB, Chief Medical 

Officer and Deputy Commissioner Fazilka, Punjab and direct the same to verify the 

factual position regarding contamination of canal water, ascertaining the source of 

contamination and causes of deformities in large number of children and damage to fruit 

bearing trees as alleged in the newspaper report and take remedial action on the basis 

thereof in accordance with law by following due process. State PCB will be the nodal 

agency for co-ordination and compliance. Factual and action taken report may be 

funished within two months by e-mail at judicial-ngt@gov.in preferably in the form of 

searchable PDF/OCR Support PDF and not in the form of Image PDF. 

List the matter for further consideration on 03.08.2022." 

Order dated 21.9.2022 

The case was fixed for hearing on 3.8.2022, but was adjourned to 21.9.2022. The 

Hon ble National Green Tribunal was further pleased to pass an order dated 

21.9.2022, the relevant extract of which is reproduced herein below: 
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"3. No request for extension of time for submission of 

report has been received from the State PCB. In fact, State PCB has not 

sent any communication what so ever to this Tribunal. Such inaction on 

the part of State PCB has to be viewed seriousy. Repeated adjournments 

are caused due to non-receipt of the report. In view of the facts and 

circumstances, we are constrained to impose cost of Rs. 5000/- on State 

PCB. The costs be deposited with Punjab State Legal Authority and 

receipt fo payment of the costs be sent to this Tribunal by way of Email. 

4. The Joint Committee is directed to do the needful and 

submit its report within two months by e-mail at judicial-ngt@gov.in 

preferably in the form of searchable PDF/OCR Support PDF and not in 

the form of Image PDF. 

5. List for further consideration on 09.12.2022." 

Reply filed by the Punjab Pollution Control Board 

The order dated 21.9.2022 is considered by the Joint Committee and observed that 

the Punjab State Pollution Control Board has submitted reply in the matter vide letter 
no. 6769 dated 15.11.2022 (sent through email: ppcbfdk@vahoo.com to judicial 
nat@gov.inon 15.11.2022 at 2.50 p.m.) to the Hon'ble Tribunal and requested for 

exempting the Punjab Pollution Control Board from paying the cost of Rs.5000/- for 

the reasons mentioned and described in the reply. 

Action taken by the Committee 

In compliance to orders dated 17.5.2022 and 21.9.2022 passed by Hon 'ble NGT, a 

meeting of Joint Committee was held under the Chairmanship of the Deputy 
Commissioner, Fazilka on 09.11.2022, wherein Civil Surgeon, Fazilka and the officers 
of the Punjab Pollution Control Board had participated. The orders passed by the 
Hon'ble National Green Tribunal were deliberated in the meeting and it was decided to 
summon all the concerned stakeholders at village Dharangwala on 14.11.2022 in 
order to check the factual position at site regarding contamination of canal water (if 
any) and ascertaining the source of contamination and causes of deformities in large 
number of children and damage to fruit bearing trees as alleged in the newspaper 
report. 

Visit to the site and report of concerned departments 
In compliance to the decision taken during the Joint Committee meeting 

on 9.11.2022, a team of concerned departments under the supervision of Additional 
Deputy Commissioner [ADC(D)| Fazilka visited village Dharangwala on 14.11.2022 and all the factors were considered. The concerned departments had submitted 
subsequent and consequent reports with regard to the contentions raised in the 
Original Application and the reports of various departments are summarized herein below. 

Wehi 



Reports of the concerned departments 

1. Department of Irrigation: 

Executive Engineer, Abohar Division submitted that River Sutlej and River Beas 

flows from Bhakra Dam and Pong Dam respectively 8 confluence at Harike 

Head works. Three canals i.e. Ferozepur Feeder, Rajasthan Feeder and Makhu 

Canal originates from Harike Head works. Further, Sirhind feeder originates 

from burji no. 55413-L of Ferozepur feeder and subsequently Abohar branch 

originates from burji no. 258171-Right of Sirhind feeder. Water from Abohar 

branch is utilized by residents of Abohar area for drinking and irrigation 

purposes. Further it was confirmed by the department during visit to the site on 

14.11.2022 that Dharangwala minor originates from Abohar Branch, which 

feeds canal water to the village Dharangwala. Copy of report is enclosed as 

Annexure-A. 

2. Punjab Pollution Control Board: 

PPCB has collected surface water samples from the outlet of Dharangwala 

minor at Pulion Road between village Dharangwala and village Kundal on 

10.11.2022 in the presence of residents of village. As per analysis report no. 

24031-33 dated 17.11.2022 (Copy of report is enclosed as Annexure-B), Class 

of water is categorized as "C" which is suitable for drinking purpose after 

conventional treatment and disinfection as indicated from designated best use 

water quality criteria (enclosed as Annexure-C). 

3. Department of Water Supply & Sanitation: 

Executive Engineer, Water Supply and Sanitation, Abohar vide office letter no. 

4326 dated 18.11.2022 (enclosed as Annexure-D) submitted analysis report 
from Block Water Testing Laboratory, Abohar for water sample collected on 

16.11.2002 from the water supply of the village Dharangwala after filtration and 

chlorination of canal water. As per analysis report, concentration of all the 

parameters is within the acceptable and permissible limits as prescribed in IS-

10500:2012, signifying the water quality is fit for drinking purpose. 

4. Department of Health: 

Sarpanch, Gram Panchayat, Village Dharangwala has certified that there are 20 

no. sick children in the village instead of alleged 40 no. children (Copy of report 
is attached as Annexure-E). Civil Surgeon, Fazilka vide office letter no. 

22/2683 dated 16.11.2022 submitted that Senior Medical Officer, In-charge of 

CHC Sitto Gunno, District Fazilka has organized a health check up camp for 
children between age group 0 to 14 years of village Dharangwala on 

14.11.2022. In health check up camp, all the 20 no. sick children were 

examined and it was found that none of the child was suffering because of 

possibility of disease occurring through contaminated water. (Copy of report is 

attached as Annexure-F). 



Department of Horticulture: 

Deputy Director, Department of Horticulture, Abohar vide office letter no. 1665 

dated 14.11.2022 has submitted that pollination process did not get completed 

due to sudden rise in temperature during last 15 days of March, 2022 resulting 

in lower yield of Citrus Fruits, which got aggravated by shortage in availability 

of canal water for irrigation purpose. It was evident that quality of canal water 

affects the yield of Citrus Pruits. (Copy of report is attached as Annexure-G). 

Further, on the basis of aforesaid analysis report of PPCB, the department vide 

its letter no.1708 dated 18.11.2022 has certified that there is no harmful 

impact of utilizing water from Dharangwala minor for irrigation purpose in 

Citrus gardens as relevant parameters like pH, EC and SAR are within the 

permissible limits.(Copy of report is attached as Annexure-H). 

Conclusion 

After considering the reports submitted by the Department of Irrigation; 

Punjab Pollution Control Board; Department of Water Supply & Sanitation; 

Department of Health and Department of Horticulture, it is concluded by the Joint 

Committee that none of the children was suffering because of the possibility of disease 

occurring through contaminated water and there is no harmful impact of utilizing the 

water from Dharangwala minor for irrigation purpose in Citrus gardens as relevant 

parameters like pH, EC and SAR were found to be within the permissible limits. 

Hence, there is no ill impact of canal water on the health of children and farming of 

Citrus Gardens. 

Report is accordingly submitted to the Honble National Green Tribunal 

for consideration and appropriate orders. 

Ku mAK 
Dr. Satish Beneal Er. uneet Sethi 

Environmental Engineer, 
PPCB, R.0., Faridkot 

Sh. Sandeep Kumar, IAS 
Additional Deputy 

Commissioner (D), Fazilka 
Civil Surgeon, Fazilka 
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SW 2020 

PUNJAR POLUTION CONTROL BOARD VATAVARAN BHAVAN 
NABHA ROAD, PATIALA 

WATER ANALYSIS REPORT 

1. Lahoratory Sample No. 
2. ULR Number 

sw 900/ 1.0 Lab Monitoring/ 2022 
ULR-1C701S1800000OO0SS75 
Surface water sanple collecied lionm the Outet of 3. Name of Indwstry 

Dharangwala Minor at pulh on Road b/w Dharaiwala & 

undal Viliage 

t Aushyreet Singh, AEE 4. Name of Sample ceollecting Oftcer 

S. Designation of Oticer authorizing Test EE, ROTardko 
6Tspe of Sanple 

Dale &T mne of Sample collection 

8. Date &Tne of Sample receipt in Lab. 

Period of Analysis 

Grab 

10.11.2022 
1.2022 

1.11.2022 to 17.11.2022 
As per televant parts ofIS:3025/Methods of APHA and IS 

1622 

10. Test NMethods 

Seattlis 
From the outle of Dhurangwala Minor 

Point of Colleetion t pult on Road b/w Dharanwala & 

Kundal Village 

Total Suspended solids mgl 
TDS mgl 
IO-chcmical OxYgen Demand mgt_ 

Dissolhe Oxygeth 
Chemica heinical OAygen Demand mg'l 

BDL 

us/cm 
Total Hardness mg/ 
Calcium mg 
lagnesiunn g 0 

mg 
Turbidity NTU 
T.AIK 

PAIk mg 
PO mg 

13 
BDL 

BDL 15 Sulphate mg 

Horide mg 
FDS mg 

DL 

8 hlorIde mg 
9 Nitrate Nitrigen mg/ 
20 IKN M 

BDL 
SAR 7 

2 Boron mmg 

23 ree Ammonia mg/ 
BDL 

A 
Ammonical Nitrogen mgl 
reNa 

Potassun mg// 
Sodiun ng 
FColi MPN/100ml 
E.Coli MPN/100ml 

BDL 

200 

-End of Report-

m 
Scientilie ocer 

Endst. No: 2131-33 

7/pr A copy of the above is forwarded to the: 
. The Chief Environmental Engineer (Water). Punjab Pollution Control Board, Ludhiana 

2. The Senior Environment Engineer, Punjab Pollution Control Board, Zonal Olice, Bathinda. 
3. The Environment Engineer, Punjab Pollution Control Board, Regional Office, Faidkot. 

dAsst. Scientifie Officer 



Designated Best Use Water Quality Criteria 

 

Designated-Best-Use Class of 
water Criteria 

Drinking Water Source without 
conventional treatment but after 
disinfection 

A  Total Coliforms Organism MPN/100ml shall be 50 or less 

 pH between 6.5 and 8.5 

 Dissolved Oxygen 6mg/l or more 

 Biochemical Oxygen Demand 5 days 20C 2mg/l or less 

Outdoor bathing (Organised) B  Total Coliforms Organism MPN/100ml shall be 500 or less pH 
between 6.5 and 8.5 Dissolved Oxygen 5mg/l or more 

 Biochemical Oxygen Demand 5 days 20C 3mg/l or less 

Drinking water source after 
conventional treatment and disinfection 

C  Total Coliforms Organism MPN/100ml shall be 5000 or less pH 
between 6 to 9 Dissolved Oxygen 4mg/l or more 

 Biochemical Oxygen Demand 5 days 20C 3mg/l or less 

Propagation of Wild life and Fisheries D  pH between 6.5 to 8.5 Dissolved Oxygen 4mg/l or more 

 Free Ammonia (as N) 1.2 mg/l or less 

Irrigation, Industrial Cooling, 
Controlled Waste disposal 

E  pH betwwn 6.0 to 8.5 

 Electrical Conductivity at 25C micro mhos/cm Max.2250 

 Sodium absorption Ratio Max. 26 

 Boron Max. 2mg/l 
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